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No. 460/Vidhayee And Sansadiya Karya/2002

Dated Dehradun, Decomber21, 2002

in pursuance of the provisions of clause {3) of Articie 248 of the Constitution of india,
the Governor is pleased o order the publication of the following English translation of the
indian Stamp (Uttaranchal Amendment) Act, 2002 (Uttaranchal Adhiniyam Sankhya 14 of 2002).

As passed by the Uttaranchal Legis!éﬁve Assembly and assented by the Governor on December

21,2002. :
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4
THEINDIAN STAMP (UTTARANCHAL AMENDMENT) ACT, 2002
(UrtarancHaL AcT No. 14 OF 2002)
) An . -
L Act
further to ameﬁd the Indiaﬁ Stamp Act, 1899 in its application to Uttaranchal. .
Itis hercby‘cnac.ted-in the Fifty Third year of the Republic of India aé follows:-
-Sho.rt-_title 1. . : (1)  This Acl may be called the Indian Statnp
extent & . (Uttaranchal Amendment} Act, 2002,
. Commencement . {2) It shal cxtend to the whole of Uttaranchal,

(@) it shall come into force on such date as the State

Government may, by notification, appoint in this

behalf,

In (schedule 1-B) of the Indian Stamp Act, 1899:-

(Schedule 1-B . - (@  InAfticle 35(Lease)-
of Act. No. 1T of
~ 1899) ' (i) in Clanse (a) for sub-Clause (V1), (VI1), and (VUI]),

the {ollowing clavses shall bc‘subéiitulcd; namely,

"{VI} Where the Jease purparts

to be for a term exceeding Unirly

years ot in perpetuity or docs not
o

purport to be for any definite lerm.

" The same duty as a Conveyanace

" (No.23 Clause(a)), for a consideration

equal the mark._et. value of property

which is the subject of the lease.”

(iii)  for clausc (b) z;nd {¢), the following clause shall be substituted,

namely:-

(b) Where the lease is granted for a fine or premium or for money advanced

and where no tent is reserved:-
® Where the Icasc pupor to
be for a term not cxceeding (hirty

ycars;

The same duty as a Conveyance
(No.23 Clause (a)),for 2 consideration
eqﬁal to amount or the value of such
fine or premium or advance as

setforth in the iease,
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(i)  Where the lease purports
to be for a term exceeding thirty

years,

-

in addition to the rent reserved:-
(i}  Where the leasc purports
to be for a term not exceeding thirk

yeats,

(iv)  Where the lease puzports

to be for a term exceeding thirty -

y

-~ | ycars; -

(v) Explanation (5) shall be omitted.

Repeal 3-The indian Stamp (Uttaranchal Amendment) Ordinance, 2002 (Ordmance \Io 05 of 2002)

is hereby repealed.

The same duty as a conveyance
(No.23 Clavse(a)), for a consideration
equal to the market value of property

which is the subject of the lease.

(c) Where the lease is granted for a fine or premium or for money advauced

The same duty as Conveyance

{No.23 Clause(a)), for a consideration
equal to the amount or value of such
fine or premium or advance as
getforth in the lease, 1n addition to the

duty which would have been payable

. on such lease, if no fine or premium

or advance had been paid or

_delivered;

Provided that in a case when
an agreement to lease is stamped with
the ad-valorem stamp required for
lease, and a lease in pursuance of such
an agreement is  subsequently
executed, the duty on such lease shall
not exceed Fifty Rupees.

The same duty as Conveyance

(No.23 Clavse(a)), for a consideration
equal the market value of property,
which is the subejct of ;he lease.

By Order,

(U. C. DHYANH)

Add!. Secy.
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Dated Dafvadun, February 23, 2023

NOTIFICATION
Miscellanecus

In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
following English translation of “The Indian Stamp (Uttarakhand Amendment)
Act, 2022 (Act No. 02 of 2023)".

As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 21 February, 2023.

THE INDIAN STAMP (UTTARAKHAND AMENDMENT) Act, 2022
{Uttarakhand Act No. 02 of 2023)
An
Act

further to amend the Indian Stamp Act, 1859 in its application to the State of
Uttarakhand.

IT IS HEREBY enacted by the Uttarakhand State legislature in the seventy
third year of the Republic of India as follows:-

Short title, 1. (1) This Act may be called the Indian Stamp
extent and (Uttarakhand Amendment) Act, 2022,
commencament

{2) It shall extend to the whole of Uttarzkhand.

(3) It shall come Into force 5t once.
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Amendment of
“Article 18

2,

In the scheduie 1-8, to the Indian stamp act, 1899 in
Articie 18 (certlficate of sale), In  the column
relating to the "proper stamp duty”, for the existing
provision followlng provision shall be inserted,
namely:-

“The same duty as a conveyance {No. 23 clause
{a) or clause[b); as the case may be}, for a
consideration equal to the amount of the
purchase money only.”

By Order,

SHAMSHER ALI
Adoditional Secrefary.




FH-AT—154 I TFR—YHoTHoTle / Telo
¥jo / Todlo—091 / 2014—16

HHRT TAC, TR AT
T WA TR BN WA
TR
Rerd TRRMC

qRT—1, Gvs (B)
(BoR wawr STRi-gH)

@GS, YHAR, 23 A, 2024
HAIEUS 1, 1946 ¥ TH

EREE G iR IRk
faemrht argarT—1

W& 350 / 79-fd-1—2024-1-%-1-2024
TGS, 23 I, 2024

e

fafae

"Wa?rﬂﬁHW‘a%aaﬂtazm?ﬁmﬂﬂmomﬁ#Ww(ﬁvm‘
o) faRrs, 2024 FAEY W TF PALIA FGAN—2 TS FT | FEEAR 8 W
i 16 IR, 2024 H ATAR TEH P AN I8 SRR YA AT WEAT 14 G 2024 B
S & AEERY B e g9 ARREET §RT USRE har S 2

| ARAY ©T (SR U=y GeeE) afufgd, 2024
(SR wewr s & 14 W 2024)
[T IR W W fury wose g1 aika gan)

~ SR WY F e ugfk @ wrw § AR wr S, 1899 @
| arferferam

‘ qRY TRY @ Uuscd o ¥ vyaggm fefafga alRfem s9mn
T B -

1—(1) TF wffm RAT WY (ST ORY wuE) s, 2024%—5:1 wifdre =,
. R iR

' (2) s e Wt S w3 § A e

(3) T8 i 28 RRmR, 2023 ¥ U BHN AHSA WA |

TR |

224 RPH 2024 (Bhartiya Stamp) Data-1E



2 ' TN WeT SFHNY TToe, 23 317, 2024

sffra wem 2 2—wmﬁmm$mﬁmmﬁum‘
w1899 B Afifrem, 1899 B IR 11— B ATHVT 48 F, WS (3) T (¥8) & WA W,

ﬁ:ﬁ;f frefafire @ve @ Ry wr, sefa—

o

@) (tF) & el o oo wwfy @ g $ e wulv, S JeaREm
&1 amfoderia MleR #=E B g |  Ryg—axg & & TR
' ' U W R0 [WE& 23
S (@) & IS |
@) v et B orgw wwft @ fawe TR $1 AN WURT, W gEIRA
MieR sfaea @ w9 7 wer fHa s ! Rua-aw] 8 @ TR
! TR RO (68T 23
: Qg (F)) P T YD |
(@) (@) w@ WRar & wew (fFan, @, ofq, 5000 ®ed
Ul ga, gIEy, 9AL @me, WiE, 98,
g/ @@ @ gF/ ), R RE
@ & /) B T B owg B
wry wiftga e wra
(@) @ vTEve (tF) § Sfefyd WRaR & smw HORY, W gearEE
Heit @ = 5 afts & qeaRam & @ eg—ow] 8 @ 9N
Argd R ame TR @ i o © fm g W Wi (§En 23
witga far o | g (F)] B g9 g5 |

e AR 3-(1) TRAT ®WrY (@RR URW GONE) EURY, 2023 SRR QW

e vaRERT PRRM R sl 2 ST W 19
W 2023

@) W frea 3 &89 g N sww (1) ¥ Affe sy
ERT T |WOST @ Afdfyom & guedt & o F@ @18 e W
B T B FrEE, IW AR g T wuiia o afRfm B
wE weref! Sudwt @& o g @ 1 TR vl o 9l gw
IfRfrm & Sudy Wil araFE 9Ag § g 9|

9qe¥d Ud DR
IR e affrrm, 1s9e (IR e 2 | 1s99) (B A Yww afRfreme @
T 8) W | wefhg A @ wifea aun gt e @ o aftfrafia fsar mar 24

‘ A wwg ¥ i e Radt o frafa efen @ a8 d9r 9 o € 6 g
TR e W afirdl @ w # Fded Fd o R O & Rar $ wew T 9, AR 9w
fadrg § fam wfawe & Ioor Y way wwfc e @ oReR W geern 9 e o o
X ot 3k Iw feE A T0R 50/ - @I Wik Yot & Herd @ uvaR MAEied a1 @ Ay
¥gd 98 wEm A 0 A yerw ¥ om e R witeet g omifen e wefd, Sa
Fufxrdl 3 AER gR1 dad W AR w3 AR W Rka @ o @ o), ¢ A @
woe ¥ o § el am wodl ¥ g wea At d wRada o RY W) @ sRo o=

224 RPH 2024 (Bhartiya Stamp) Data- 1€



I UL IWRRY TTHE, 23 K], 2024 3
ot A R wIy Gkl @ aee ¥ eI o BT R Frfia w7 @ 9w w1y
I H TR O @ A7 §H USR JERAH o R W ' 3ed gl Suedl @ goudnT
¥ T P IR WY dhed Y wwdl B WY gawd W ) el wie Te vEr of | IWiew 3
it o AR, A R 1T B ITET 48 BT WENT B I fAfvwma fam T

., o fum wved wF § T8 o7 ik Eiw Rftwmn @1 fhaitad o @ g gew
fourlt eriare smawae off, I TwUE g fiAiE 28 fawWR, 2023 @ RGN €AY (SR 4_Y
TEM) AT, 2023 (IR U MASY HET 19 T 2023) WA fHar |

75 R qaia Feew & uRRenfid e @ Ry Rt far o R

3T 9,
‘ Tl HaTETE,
' e i |

No. 350(2)/LXXIX-V-1-2024-1-ka-1-2024
Dated Lucknow, August 23, 2024
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Bhartiya Stamp
(Uttar Pradesh Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 14 of 2024) as passed
by the Uttar Pradesh Legislature and assented to by the President on August 16, 2024, The Stamp and
Registration Anubhag-2, is administratively concerned with the said Adhiniyam.

INDIAN STAMP (UTTAR PRADESH AMENDMENT) ACT, 2024
{U.P. Act No. 14 of 2024)
[As passed by the Uttar Pradesh Legislature)
! AN
ACT
further to amend the Indian Stamp Act, 1899 in its application to Uttar Pradesh.
IT IS HEREBY enacted in the Seventy-fifth Year of the Republic of India as

follows:-
1. (1) This Act may be called the Indian Stamp (Uttar Pradesh Amendment) ~ Short title, extent

and
Act, 2024, : commencernent

{(2) It extends to the whole of Uttar Pradesh.
(3) It shall be deemed to have come in to force with effect from
December 28, 2023,

2- In Article 48 of Schedule 1-B of the Indian Stamp Act, 1899 as amended in  Amendment of
Article 48 of

Schedule 1- B of
Act no. 2 of 1899

its application to Uttar Pradesh, for clauses (¢) and (ee), the following clauses shall be

_ substituted, namely:-

"(e} (i} When imrevocable authority is The same duty as a Conveyance [No. 23
given to the attorney to sell the clause {a)] on the market value of the
immovable property. immovable property which is the subject

matter of the power of attorney.

224 RPH 2024 (Bhartiya Stamp) Data-IE
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(ii) When authority to sell the immovable
ptoperty is given to the attorney for

consideration.

(ee) (i) When the members of the family

The same duty as a Conveyanc:: [Nb. 23
clause (a)] on the market valuc of the
immovable property which is the subject

matter of the power of attorney. -

Rs. 5000/

[fathier, mother, husband, wife, son,
daughter-in-law, daughter, son-in-law,
brother, sister, grand son/grand daughter
(son's son/daughter), grand son/ grand
daughter (daughter’s son/ daughter)] to be

authorized with proof of relationship.

(i) When any person other than the The same duty as a Conveyance [No. 23

members of the family mentioned.in sub-  clause (a)] on the market value of the
clause (i) is authorized to sell the immovable property which is the subject
immovable property by means of Power  matter of the power of attorney.”

of Attorney.

U.P. Ordinance
no. 19 of 2023

Repenl and
saving

3. (1) The Indian stamp (Uttar Pradesh Amendment)
Ordinance, 2023 is hereby repealed.

(2) Notwithstanding such repeal anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force

at all matcrial times.

STATEMENT OF OBJECTS AND REASONS

The Indian Stamp Act, 1899 (Act no. 2 of 1899) (hereinafter referred to as the "said Act”) has
been enacted to consolidate and amend the law relating to stamps.

Form a regular review of power of attorney deeds registered in the recent period, it has come to
knowlcdge that some power of attorney deeds were being registered in favour of persons who ‘were not .,
members of family, and the authority of sell immovable property was being vested in such power of
attorney, without mentioning any consideration in the said deed, and the said deeds were being registered
after paying stamp duty of only Rs. 50/-. A large number of such cascs had come to light in which
immovable properti¢s allotted by various authorities were being transferred by the allotees of the said
propertics on the basis of such power of attorney deeds only. Such cases have also come to light where duc
to changes in laws relating to power of attorney in other States, registration of power of attorney deeds in
respect of immovable properties situated in other States were being done regularly in the State of Uttar |
Pradesh. Thus, misuse of provisions regarding chargcability of stamp duty on power of attomney deeds was
causing an adverse impact on stamp revenue of not only Uttar Pradesh but also other States. In view of the
above, it was decided to amend Article 48 of Schedule 1-B of the said Act. '
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Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Indian Stamp (Uttar Pradesh )} Ordinance, 2023 (U P. Ordinance no.
19 of 2023) was promulgated by the Governor on 28™ December, 2023,

This Bill is introduced to replace the aforesaid Ordinance,
. : By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.

f?{otmoqu’to—‘qot?ro 224 STI3—2024—(605)—599 uﬁm (Soiodio / iTwT) |
flovwogodio—vodio 82 10 fAuTdi—2024—(606)—300 wferai (:c."ro‘cﬁoﬁ’ro / JAHAT) |

224 RPH 2024 (Bhartiya Starmp) Data-1E



	14.pdf
	2002UK14.pdf

